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Léarned counsel for the applicant submits
on instructions that the applicant does not want to
pursue the instant O.As and so, this is sought to be
wit hdr awn. ' |

Upon hearing the learned counsel for the
parties, we permit the L/¢ for the applicanf to withdraw
this application, This 0OA is thus, disposed'of as
(L-ReK.Prasad) /ii( A) (S.Narayah)/V.C.
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